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Having heard the id. Additional 

standing Ccinsel and having perused the 

records placed before us, this 0*Ae is 

diissed bing devoid of merit. No costs. 

NOTES OF THE REGISTRY 	- 	ORDERS OF THE TRIBUNAL 

Order dated : 23.6.05 

None aopears for the app Licant nc 

the applicant is present in person. Hover, 

Mr. 3.X.Patra, L. Additional Standing Ccuisel 

is present an heard. 

The a.pUcant, wife of Radhanath 
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Sahoo formerly EDDA-curn-iDMC, Ghantalo Post 

office, has filed this 3. . seeking a 

direction to be i33:led to aespondent No.2 

to relax the criteria f edcattonal quali 

fication for the post of EDDA to enable her 

case to be considered by the Respondents for 

appointment as an exceptional case The post 

of DDA-cum-DMC, Ghantalo Post office had 

fallen v3cnt conseient upon disaopearanca 

of her husbarzd,and, thereafter, is not known 

for a lón time, for which the oot aa 

ad verti. sed by the Re sp or1e nt N0.2 for 

selection. 

The Iii. Additional 3tanding Cxansel 

sjbritted that the 1 criitmant Rutes for the 

post of EDDAs do not. provide for rantin 

relaxation on any of the conditions prescribed 

therein for such posts,and,in Lhe circum_ 

stances, the orayer is not sustainable. 

Accordingly, he has prayed for dis[nisal of, 

- the 3.4, 


